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Planning at Village Level

*756. SHRI PIUS TIRKEY: Will
the Minister of AGRICULTURE be

pleaseg to state.

(a) whethy Government have  rc-
ceived any suggestion from Extension
Education Association, having its
headquarters in' Indian Agricultural
Research Institute, with regard to the
plann'mg at the village level; and

(b) if so, action taken in thig res-
pect?

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT AND CIVIL SUPPLIES (RAO
BIRENDRA ‘SINGH): (a) No, Sir.
So yar Indian Society of Extension
Education has not gent any recom-
mendation tp the Government with

regard to planning at the village
level.
(b) Question doeg not arise.
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SHRI ERA AMBARASU: The fund
allotted gspecially to the programme
of NREP and IRDP i5 not properly
utilized in' Tamilnadu, because the
work which comes under thig scheme
is el‘hep not allotted by calling ten-
derg or anyother means; it is gimply
given in the block leve] to the party
workers ip Tamilnadu. AIADMK
workers may not be contractors, but
such people are given the work.
Therefore, the funds which are allo-
cated for thig purpose is not properly
utilized; it ic only utilized for the
welfare of the ADMK peoplg in
Tamilnadu. Will the hon. Minister
order for a thorough probe to go Into
the details of the utilization of the
funds? 1

‘RAO BIRENDRA SINGH: Any
complaints that we receive from any
quarterg are looked into by the Gov-
ernment of India officers. We ask for
comments from the States and, if
necessary, we even sepd offiers to
look into the complaintg on the spot.
This has been done ip the case of
many complaints from various States,
not only West Bengal. In our guide-
lines, wherever it is possible to direct
States to include all shadeg of opinion,
all gectiong of the society in'a village
in the Consultative Committees or
Monitoring Committees at the village
level, that is being done. Even for
the Ministry of Civil Supplies, guide-
lihes have been circulated to the States
that for distribution of essential com-
moditieg also, there should be village
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level committees; and it is not only
sitting Sarpanchs or Pradhang of a
village but even the peisong who have
lost int glectiong should be associated
with them so that no gection o a
village ig left out. Similarly, in the
District Committees all M, L.As. and all
M.Ps. have to be involved. All M.Ps.
and M. L.Ss. have to be members of
the District Committees. So, there is
no question of gomg people ‘being
left out and on'y party workers being
associateq with them.

SHRI C. T. DHANDAPANI. Jugt
now the the Minister hag stat d that
any complaints brought to the notice
of the Government will pe Jooked .nto
and that officers will be sent to the
particu'ar area for gcrutinising the
accounts, etc. I would like to know
from the hon. Minister whether a re-
port submitted by the Madrag Deve-
lopment Studies Institute hags been
brought to the notice of the hon.
Minister. The report says that the
fungg allotted to IRDP and other
developmental programmes in the
rural areag by the Centre to Tamil
Nadu have been misused and mis-
appropriated by the local authorities.

AN HON. MEMBER: This is repe-
tition of the same question.

SHRI C. T. DHANDAPANI. This
is an important matier. A Com-
mittee was constituted by the Siva-
raman Committee of the Planning
Commission. I would like t0 know
from the hon. Minister whether the
report submitted by this institution in
Madras has been brought to the notice
of the Government and if so, what
action the Government has already
taken on this; if not, when will the
Government take action on it?

RAO BIRENDRA SINGH: I cannot
reply to thig off hand. If he needs full
details and a correct reply and infor-
mation, then the hon. Member should
give a geparate netice.

PROF. MADHU DANDAVATE:
Call him to the chamber.
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MR. SPEAKER: Dr. Vasant Kumar
Pandit.

Cultivati_on of “Kesari” pal

*757. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government hav, re-
ceiveq complaintg from Vindhya Pra-
desh region of Madhygy Pradesh, parts
of U.P. and Bihar that agricultural
labourers are being paid their wages
in the form of poisonous pulse namely
“Kesari Dal”’;

(b) whether the Department  has
surveyed and identifieq villages in
Madhya Pradesh and in other gtates
which are affected by Kesari Dal dis-
tribution and cultivation;

(c) what gteps are being taken to
ensure implementation of ban on cul-
tivation and distribution of Kesari
Dal by the concerned State Govern-
ments; and

(d) what stepg are taken to prevent
adulteration of other “dals” by Kesari
Dal? .

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOPMENT
AND CIVII, SUPPLIES (RAO
BIRENDRA SINGH). (a) Some
general reports in this regard have
been brought to the notice of the
Government,

(b) According to the report of the
National Institute g¢ Nutrition, Hy-
derabag unde, the Indiap Council of
Medical Research, the following dis-
tricts/areas had been identified to

have had outbreaks of Lathyrism
caused by eating large amount of
‘Keseridal"—

dal’: —

Bihar: —

Patna, Monghyr, Darbhanga.
Madhya Pradesh:

Saugor, Bhopal, Hoshangabad, Nara-
singhpur, Jabalpur, Damoh, Bilaspur,
Khandwa, Raipur, Chindwara, Seoni,
Rewa, Satna, Panna, Tikamgarh.
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Origsa:
Orissa.

Punjab:
Norowal.

U.P..—

Mirzapur, Lucknow,
Bareilly, Pilibhit, I.akhimpur, Bah-
raich, Hardoi, Rampur, Gorakhpur,.
Azamgarh, Ballia, Sitapur, TUnnao,
Badaun, ang Basti.

Allahabad,

West Bengal:—
Murshidabad.

(¢) and (d). Under Rule #44-A of
Prevention of Food Adulteration
Rules, 1955 it hag been provided that
no person in any State shall gell or
offer or expose for sale, or have in his
possession for the purpose of sale,
under any description or for use ag an
ingredient in the preparation of any
articl of food intended for sale
‘Kesari Dal’ and itg products in any
form. Notifications giving effect to
the aforesaig prohibition are required
to be issued by the State Govern-
ments, All the States except Madhya
Pradesh, Bihar and West Bengal have
prohibited the use of Kesari pal for
human consumption.

DR. VASANT KUMAR PANDT:
Hon, Speaker Sir, the casual manner
in which this reply has been given
on this very important topic ig very
disturbing. ‘Kesari Dal’ known. in
scientific terminology as lathyrus
sativus contains lethal poisonous sub-
stance. For the last so many years
this has heen produced in M.P,, Bihar,
Orissa and West Benga]l. From the
reply you will see that glmost 50 {0
60 per cent of the districts are produc-
ing this Dalns in M.P. and Bihar.
The Government has not given many
other facts such ag the reports of the
ICMR and National Institute of Nutri~
tion. All that hags been stated here
is that under Rule 44A of ihe Preven-
iion of Food adulteration Rules it has
been notified. I have asked two gpeei-
fic guestions., Whether this dal ' is





